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Heard learned counsel for the app I icant. Shri Sachan,

learned counsel appearing for the app I icant has submi tted

that ap p I icant was engaged as Chaukidar on 28.9.1981. he

worked on the post upto 2.3.1985. Thereafter for no reason

he was not allowed to work on the post. This application has,

been filed on 29.2.2000 i.e. after about 15 years from the

date the cause of act ion arose to the app I icant. For this

long and inordinate delay the only explanation is
"""

had fallen ill and he ~a~ suffering

that the
~

from SS!IIHt~applicant

ai lment of Epi lepsy ~ ']the nature of illness is such that it
.L'-..",

cannot be accepted that applicant was rendered in~capable of

approaching this Tribunal for this long time. Thus, the

.explana t ion given is not sat is factory. The application is

rejected as time barred. No order as to costs.
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